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Heard. Admit. Issue ﬁotice to the respondents te
show cause within 30 days frém t:hé date of receipt of the
notice as te why this applicatien should not be allaweQ.
Requisites are gaid te have been filed, Office teo Ver%f'jr‘

and issue, .

As regards the prayer fer’@ssuance of interim '
erder, Mr . P.Mohanty, lea:ned ceunsel for the applicant px=
presses hard fer issuing direction te the Railway
Administration not te dispense with the services ef the
applicant in terms of the erder issued, copy of whiéh is
at Annexure-4, Accerding to Mr,Mohanty)s submissien this
order was issued sometime in Octeber,1939 and it is likely
that his services have been terminated in the meanwhile,
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Hewever, % has net been terminated, the applicant sh@uld .
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